
~t- 

O.A.No, 54/08 

ORDER DATED 27' MARCH, 2009 

Comm: 
Hon'ble Mr. Ju st iee K. Thankappan, Member (J) 

Heard Mr. H.M. Dhal, Ld. Counsel for the 

applicant, Mr. UB. Mohapatm, Ld. Sr. Standing Counse l for 

the Union of India and Mr. A.K. Bo, Ld. Counsel for the State 

Government. 

ThisOAhasbeen tiled challenging Annexures-

A!4 and A16 two letters of the Sr. Accounts Officer. Orissa 

adclresd to the Special Secretary to Government of Orissa., 

Finance Department and the Deputy Secretary to Governemnt 

of onssa General Ac1minitratiori Department. Bhubaneswar 

dated 06.08.07 & 02.11.07 reectively in the matter of 

relixation of pension of the applicant. However, Mr, I)hal, Ld. 

Counsel for the applicant now by filing a Memo states that he 

like to prosecute this O .A. any turther, and hence, 

the GA. may be treated as withdrawn. Mr. UB. Mohapatra, 

Ld Sr. Standing Coiinsl for the Union of India and Mr. A.K. 

Bose., Ld, Counsel 1i.r the State Government have no objection 

to ths 	in the circumstances, the GA is dismissed as 

withdrawn. 

Registry is directed to keep the Memo as part of 

the GA. 

MEMBER (J) 


